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This pelition has been calied out in  the
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reviscd Tist. No ong  is present on behalf of  the

petitioner.

The complaint is that the directions given
12 wihile disposing of the 0.4, finally are

not being carried out.
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The directions. in substance. were that th

Tuation of the pension
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of the pstitioner i1 accordance with the Ministry  of
Pailwave order dated 27.6.0085

exercised by him.
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too has been Filed.

—

'JE!"«' i

—

additional counter-afti

A combined reading of the two  documents
responcdents to the petitioncr. The Tearned counsel Tor
the respondants  states sl the Bar that the petiticner
his pension reaularly in accordance with

the revised PUP.Q. Both  theose actions  meet the
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